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CENTuAL ADMINI S'ffi.A Il VE 'IRIBUNAL, ALLAHABJO BENOi, 

ALLAHABAD 

• .. 
D.ated: Allahab ad this 15th uay of May, 1996 

CDRAM: Hon' bl e Dtr. R.K.Saxena, Member (J) 

Hon' bl e Mr D . S.Bawej a, Member (A) 
• 

.. ORIGINAL APPLICATION NJ. 116 OF 1996 

J .N. Sharma - Applicant 

(By Advo cate Srl ~.K . liwari) 

Ver SUS 

l. Union of India through the Secretary, 

Ministry of Works and Housing, New Ilelhi 

2. The Superintendening Engineer, Coordiacttion 

Gi.vil Circle, C. P.w.D. Bhawan, New Delhi .. 
3. The Superintending Engineer, All ah ab ad 

Central Ci.rel~, C.P.W.ll ., Allahabad - Respol)dents 

(By Advocate sri N.B.Singh) 

(By Hon' ble Dr. R.K. Saxena, Msnber (J) .. • 

This O.A. has been filed by J.N.Sharma 

challenging the order of transfer dated .w.1.96. v.hereby 

he was transferred from Allahabad to Bikaner. The 

contention of the applicant is that he wanted to get 

himself reverted from the po st of Lraftsnan Grade I 

to Grade II but neither the said request was consid ered 
~ 

nor ~ny sympathy shown. On the other hand he was 

tr an sf erreo while he wantedfo continue at Allahabad. 

2. The Respondents filed counter rep! y in which it 

was alleged that tha a pplicant was transferred in public 

interest and in order to avoid the transfer, the applicant 

had sought rever sio~m Grade I Draftsnan to Draftsman 

• 

• 

• 



- .. 
• • 

I 

• 

• 

-~ 

Grade II. It was contended that the O.A. was not 

maintainabl e . 

3. The Rejoinder reiterating the facts v,ere 

mentioned in the O.A. were made. 

4. The O.A. is pending before the Single Member 

Bench but the said Bench being not available today and 

the Stay Order being operative, the matter has been pUt 

up before US•• Sri R.K.1iwar i, 0>unsel for a pplicant 

and sri S. K.Anwar, Proxy • • O>unsel to Sri bl.B.Singt'd Coun sel 

for Respono ents are pr esent. Sri Tiwari, O>unsel for 

a µ pli cant moves an appli cat i on to wi. thdraw t~ case. That 
- <\_ 

a pplicati on la~ brought on record. 

5. In vi ew of the ap plication for Withdrawal being 

made, the O.A. i s di sni ssed as wi thdrawan. The stay Ord er 
which was granted on 12 .2.96 i s vacated . 
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